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None for the petitioner company. The Central Government is represented by

the OL.

He further raises legal contention cum objection that the present petition is not
maintainable in view of the statutory changes made U/s 279 of the Companies Act.
Hence, the present petition is liable to be dismissed. Since, the present matter is
received as a transferred case from the Lucknow Bench of the Hon’ble Allahabad

High Court, the submission of the OI. is recorded and the order is reserved.
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